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[Shri Hem Barua] 
controlled by checkposts; he has no-
where said that they have not pre· 
vented our people from collecting salt 
tram there. There is a regular admis-
sion of this information emanating 
from whatever source it may be; it 
is true. 

Shri S. M. BaIleqee (Kanpur): 
What is this organisation which is 
unreliable and which is spreading the 
news? 

Mr. Speaker: The hon. Member 
says, it is a natural inferer.ce; if the 
-salt mines in that territory are 
occupied, naturally the inference is 
Indians wiII be prevented. 

Shri lawallarlal Nura: The salt 
lake has been in that part of the area 
which was occupied months ago; 
nothing fresh has been occupied .... 

lIm Bem Baraa: Occupied illegal1y. 

Mr, Speaker: That Is 80; when it is 
.occupied, it is always iJlegal. 

Shri lawallarlal Nebra: So, I du 
Ilot understand all these arguments 
nor the statement that I have been 
supporting the alJegation of an organi-
sation in Jammu. I do not know, as 
1 had ;iust stated, what language 1 
am to use to be understood. Maybe 
my English is not good enouah; I am 
prepared to use Hindi. I know no 
third language. 

Shri Bern Baraa: May 1 make a 
humble submission? 

Mr. Speaker: No submission. 
have allowed him three opportunities. 
He ought not to go on like this. The 
question is simply whether a .new 
situatijlll. has arisen. Whatever situa-
tion bad arisen 10llg ago, three or 
four months ago, is there. Salt lakes 
had also been occupied. When Indians 
go there, it is not for the purpose of 
allowing Indians treely to go there 
that they occupy those areas. There-
lore, this is not a new situation that 
ha. arisen. All that I am concerned 

with for the purpose of the adjoum-
ment motion is if any new situatioD 
has arisen. No new situation has 
arisen; I am 110t giving my couaent. 

Shrl Hem Baraa: Regarding what 
the Prime Minister said about t.he 
language difficulty ...• 

Mr. Speakerl The bon. Kember 
must resume bis seat; I ban liven 
my ruling. He ough. DOt to 10 GIl 
speaking. 

11.18 Ilrs. 

FArLUIIJ: TO RliSTORJ: ZLI:C'l'IIIC AmI 
WATl3UlIIl'PLY IN SIIAJIDARA OK '1m 

MARcR 

Mr_ Speaker: Shri Braj Raj Singh 
has given notice of the following 
adjournment motion: 

"Failure of the Health MinIftry, 
Government of India, to take 
adequate steps to restore electric 
and water supply immediately 
after the gale had a1!eeted it 
badly specially in Shahdera area 
of Delhi on Monday, the 7th 
March. Failure of the water and 
electric supply caused very great 
hardships to the residents of 
Shahadra area numbtoring about 
2 lakhs." 

Is it the situation even now? 

SIm &raj Raj Singh (Firozazad): 
It is said in today's papers that: 

"Many had to do without a bath. 
Water from old wells was usec'l 
for cooking and drinking pur-
poses. Water sold in these locali-
ties at four annas a pitcher." 

Mr. Speaker: Immediately after the 
the gale, we will assume it was RO. 
Is it so today? 

SlIrl Braj Raj SI .. II: The Minister 
should know it. 



MotioM for 
Ad;oumment 

'l'Iae Mbll8ter or Health (Sbri 
Karmarkar): Water-supply is beinll 
made in Shahadra from tube-weUs 
lind electric pumps are used for lift-
ing the water supply. On account of 
th'" gale, there was failure of ~ 

city. The electric pumps failed. The 
pump. came back Into commission 
ollly as soon as electricity was restor-
ed. Electricity went off at 18.00 hours 
on Monday, the 7th March, 1960 and 
was restored at 19.35 hours on Tues-
day, the 8th March, 1960. There was 
8 break-down of electricity for about 
25 hours. 

That is ~ information I have at 
pre.ent. I am trying to get all the 
information from the Corporation as 
to what they did to restore electririty 
aa early as possible. 

Mr. Speaker: Has it been restor"d 
today? 

8hrl Karmarkar: Obviously electri-
city has come back and water has 
come back today. There is no doubt 
ahout that. The fact is that electri-
city failed for 25 hours. As to whether 
the COrPOration could have restored 
it earlier, I am getting me inform .. · 
tJr.1l and fl. soon .. I receive It, I will 
lIve it to the House. 

Shri Braj Raj SlDcb: The point is, 
they did not take immediate steps to 
restore the electricUy. 

Mr. Speaker: Whoever suffered frllm 
the gale suffered. It is only a ques· 
tion of time. In some houses, they 
suffered for 2 or 3 hours and In some 
others for a longer time. The hon. 
MInister will inform thO! House whe-
ther It has all been restored. 

Sbri Karmarkar: There i. no doub: 
about the fact that it has been 
restored-both electricity and water. 

Mr. Speaker: We are happy that 
both electricity and water have been 
restored. But loon after the gale, It 
went olr. It is only a question of 
time. We cannot be critical about 
t!\is matter and no adjournment 
motion can be allowed regarding this 
matter. 

12.J8 bra. 

PAPERS LAID ON THE TABLE 

AMIDIDMaft TO CDTRAL SJLJt Bo.\aD. 
RULBII, RsPoIlTS OF PuaLIC UMDD-
TAXINGS, AND STATEMENT re: TBSTINC 
PllClClllDUDII IN HINDU8TAH ANTmro-
TlCII LIMrn:D 

The MlDIster of lIuI_irJ (Slut 
Manallbal Shab): I beg to lay on the 
Table a copy of each of the followial 
papers:-

(i) Notiflcation No. G.S.R. lat' 
dated the 20th February, 18BO, 
under sub-Bection (3) of 
Section 13 of the Central Silk 
Board Act, 1948 makina cer-
tain further amendment to 
the Central Silk Board RuleI. 
1955. [Placed in Libra.". S •• 
No. LT-196r./BO]. 

(Ii) Report of the Small Scale-
'Industries Organisation for 
the year 1058·59. [Pl4cecl 
in Libra.". See No. LT-10881 
60]. 

(iii) (a) Annual Report of the 
Nahan Foundry Limited 
for the year 1958-58 
along with the Audited 
Accounts and comments 
of the Comptroller and 
Auditor General thereon, 
under sub aection (1) of 
Section 639 of the Com-
panies Act, 1956. 

(b) Review of the Working 
of the above Company. 

[Placed in Librarl/. See No. 
LT-1970/BO]. 

(Iv) Publication entitled 
Sector Industries'. 
in Libra.". See No. 
60]. 

'Publle-
[PltJcecl 
LT-1971/ 

(y) Statement regarding Enqui17 
Into the standards and test-
Ing procedures fo1!owed In 
the Quality Control Depart-
ment of HinduBtan Anti-
biotics Limited, Pimpri. 
[PltJced in Libra.". See No. 
LT-1972/60]. 




